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TO BE PUBLISHED IN THF GAZETIE OF It\TJ)IA EXTRAORDINARY PART I I­
SECTION 3-SUB-SECTION ( i i) Dated 16.3.1993 

GOVERNMF..NT OF INDIA 
MINISTRY OF FINANCE 

DEPAR1MENT OF REVEI\TUE 
CENTRAL BOARD OF DIRECT TAXES 

*** 
New Delhi, the 16tn--Marcb ) 1993. 

NOTIFICATION 

INaNE-TAX 

S.O .•••.•.•.••••• Jn exercise of the powers conferred by section 295 

of the Incane-tax Act, 1961 (43 of 1961), the Central Board of Direct 

Taxes hereby makes the follov.ring rules further to amend the Incane-tax 

Rules, 1962, namely:-

1, Shorl:title and commencement.- (1) These rules may be called the Income­

tax ( •. • fif.tb .... . Amendment) Rules, 1993. 

(2) They shaD came into force on the date of their publication in 

the Official Gazette. 

2. In Part XII of the Income-tax Rules, 1962,-

(a) in rule 68, in sub-rule (1);-

(i) after clause (d), the following clause shall be inserted, 

namely:-

( i i) 

11 (dd) for repayment of loan previously raised for the 

purpose of construction or purchase of a house"; 
~ for clause (g), the following/-. shall be substituted, 

namely:-

n(g) to meet the expenses of the damage caused to t~1e 

movable or irrmovabl e property of the employee as a 

direct result of -

( i) flood, cyclone, earthauake or other convulsion 

of nature: or 

( i i ) riot t: • 

(iii) lG clause (h), ~fter sub-clause (iii), the follov.~ng sub­

clc:use shall be inserted, namely:-

n ( i v) to meet his household exoenses where the employee 

is dischar~ed or dismissed or retrenched by the 

emplover and such dischar~e, dismissal or 

retrenchment, as the case may be, is challenged by~ 

employee in any court>- - · .or tribunal and the 
.,· 

case is nending ir. that-~ c-o~;.{~-or tribunal. 1 
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$'i • (b) in rule 69,-

(i) in sub-rule (1), after the words 

"The withdrawal 11 , the words, figures, 

brackets and letter "in connection with 

expenses on' illness" as specified in clause 

(a) of sub-rule· { 1) of rule 68 or 11 shall be 

inserted; 

(ii) in sub-rule ( 2), after the word, 

brackets and letter "clause (d)", the words, 

brackets and letter "and clause (dd) 11 shall 

be inserted; 

(c) in rule 71, in sub-:-rule (1), for the 

words,- brackets,. letters and . figure 

11 clause (d) or clause (e) of sub-rule 

( 1) 11 , the words, brackets, letters and 

figure "clause (d) or clause (dd) ·or 

clause (e) or sub-clause (i) of clause 
s ..... t. s ~_(,:.,. h:A · 

(h) of sub-rule (1) 11 shall be -insetted ... 
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